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THURSDAY THIS THE SIXTH DAY OF OCTOBER 1994

Shri Justice P.K. Shyamsundar ... Vice-Chairman

o~ .

. Shri T.V.Ramanan ... Member [A]
Smt. Raziya Beguam,

W/o late Munawar Khan, -

Adam Khan Bagewadi,

Aged 45 years,

C/o Abdul Razak Bellary, -
Veerapur Oni, near

T.K. Habib Mill,

Aralikatti Chowk,

'[By Advocéte Shri M.R. Achar]
V.

1. The Secretary,
Union of India,
Ministry of Railways,
Railway Bhavan,
New Delhi.

2. - the chief Personnel Officer,
South Central Railway,
Secunderabad.

3. The Divisional Railway
Manager, S.C. Railway,
Hubli Division,
Hubli.

4, Chief Personnel Officer,
South Central Railway,
Hubli Division,
Hubli. ' .+. Respondents

{By Advocate Shri A.N. Venugopal, Sanding
Counsel for the Railways])

ORDER

L Q\M*
After—having, heard Shri A.N. Venugopal, learned

Gpv§28€gnd1ng Counsel, in this application wherein the
e

widow of a deceased Railway employee demands that

pensionary benefits be granted to her. The defence



)

1

1 .

! .

put forward by the depa‘tment is that it is wunaware
of the fact of 'the applicant being the wife of the
deceased employg&-51nce t transpired that soon after
the -death of the said railway servant, one Zuleka
Bi claiming to be his wike took away all the terminal
benefits due andﬁ was aﬁso since drawing the family
pension. In the circu:stances the entitlement of
the applicant for family| pension was a matter to be
decided by a civil courtt and that in the absence of
any decision of ' the apkropriate cburt.Aof law, the
department will not be ;in a position to entertain
the claim by the applicaﬁt for being granted terminal
benefits. We agree with &he submission of the depart-
ment as aforesaid. If Lthe deceased employee really

had two wives, he question arises as to which of

them was entitledifor the grant of terminal benefits.
In such circumstances the issue herein being a debata-
ble one we are not in a pohltlon to 1nte1vene on behalf
of the applicant.! We, t#erefore, leave open all the
contentions raise herei and direct the applicant
to ensure thét'th métter is settled by an appropriate
court before making any claim for terminal benefits to
which she may becohe entit#ed to in the event of a decree
- being made by the civil Ecourt in her favour. With

these observations this ap%lication stands disposad
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of. No costs. - We have passed this order in the

ab’segg;e of Shri M.R, Achar, learned counsel for the

applicant since we were told by Shri A.N. Venugopal,

standing Counsel that Shri Achar had no objection

to the passing of the above order.
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